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INTRODUCTION 

I, the Chairman of the Committee on Papers Laid on the Table of Lok 
Sabha, having been authorised by the Committee to present the Report on 
their behalf, present this their Twenty-First Report. 

2. As a result of examination of some papers laid on the Table of the 
House (Tenth Lok Sabha) the Committee have come to certain conclusions 
in regard to delay in laying of the AnnAal Reports and Audited Accounts 
of the (i) Vayudoot Ltd. for the year 1989-90; (ij) Jawaharlal Nehru 
University, New Delhi for the year 1992-93; (iii) Post Graduate Institute of 
Medical Education and Research, Chandigarh for the year 1992-93; and 
(iv) National Horticulture Board, Gurgaon for the year 1992-93 and have 
made certain recommendations. The conclusions of the Committee are 
reflected in the report. 

3. The Committee considered and adopted the Report at their sitting 
held on 18.12.1995. 

4. A statement showing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix). 

NEW DELIII; 
18 November, 1995 . 
27 Agrahayana, 1917 (Saka) 

(v) 

T.J. ANJALOSE. 
Chairman, 

Committee Oil Papers Laid 
on the Table. 



CHAPTER I 

Delay in laying Annual Report and Audited Accounts of Vayudoot 
Limited for the year 1989-90 

The Annual Report and Audited Accounts of Vayudoot Ltd. for the 
year 1989-90 were laid together with Review and Delay Statements on the 
Table of the House on 4 March, 1994. As per recommendation of the 
Committee contained in para 4.16 of their Second Report (Fifth 
Lok Sabha) the aforementioned documents should have been laid by 
31 December, 1990 i.e. within nine months of the close of the accounting 
year. Thus, the period of delay in laying Annual Report and Audited 
Accounts comes to about 38 months. 

1.2 In the statement laid alongwith the Annual Report and Audited 
Accounts, the reasons for delay have been explained as under:-

" .... The Annual Accounts for the year 1989-90 were approved by the 
Board of Directors on 28.6.1993 and were signed by the Auditors on 
the same date. Government Auditors' comments were received during 
the period from 6.7.93 to 16.7.93. Replies to their comments were 
furnished from 26.7.93 to 5.8.93 and final comments after discussion 
were received on 17.9.93. Accounts for the year 1989-90 were adopted 
in the Annual General Meeting held on 18.10.93 and thereafter 
opening balances of the year 1990-91 were incorporated in the books 
of Account. Final Accounts of 1990-91 are under compilation. 

In this regard, Management of Indian Airlines has been requested 
to assist Vayudoot Limited in the finalisation of Annual Accounts. 
Indian Airlines Management will depute one officer at Bombay and 
Calcutta Region and one Senior Officer at Headquarter for this 
purpose. Statutory Audit of Northern Region has already commenced. 
Audited Balance Sheet is likely to be placed before the Board of 
Directors by March 1994. Government Audit will take approximately 
one month, and thereafter Directors replies to the Auditors' 
Comments will take about 2 weeks time. Annual Accounts are likely 
to be placed in Annual General Meetings by the third week of May 
1994, and after adoption would be translated, printed and submitted 
to the Government by June 1994. The delay in the submission of 
accounts for the year 1989-90 and consequent compilation of 1~91 
accounts has largely been due to the industrial unrest and qualified 
manpower crunch. 
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The proposed schedule for the year 1990-91 and 1991-92 is as under:-:-

Year Composition Approval by 
of Audit by the Board of 
Slat. Audit -Directors 

Completion of Translation! 
Audit by CAG Printing and 

Submission to 
MOCA/Parl. 

1990-91 
1991-92 

30.4.94 
30.9.94 

31.5.94 
15.10.94 

15.7.94 
30.11.94 

15.8.94 
31.12.94 

For tbe reasOns stated above, the Annual Report and Audited 
Accounts of Vayudoot Ltd. for 1989-90 are being laid on the Table of 
the House only in the current session. The delay is regretted." 

1.3 The Ministry of Civil Aviation & Tourism (Department of Civil 
Aviation) who were requested to furnish information on certain points in 
this regard, bad furnished the same as under: 

Points Replies 

"I. The dates when: 

(a) The Company Law Board! 21.2.92-~ 
C&AG was approached for 
appointment of statutory 
auditors; 

(b) The statutory auditors were 4.5.92 
appointed; 

(c) The accou.nts of the Vayudoot. 
Limited were compiled and 
were ready for being banded 
over to auditors; 

Accounts for the year 1988-89 
were approved by the Board and 
signed by the Statutory Auditors 
on 9.4.92. Thereafter opening 
balances were incorporated and 
accounts for the year 1989-90 got 
ready by the end of August, 1992. 

(d) the ICCOUDts were banded over 3.9.92 
to auditors for auditing; 
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Points 

(e) The auditing of accounts 
commenced by the auditors and 
the time taken in it; 

(f) The Annual Report was 
finalised. 

(g) The Annual Report and 
Audited Accounts were got 
approved from the Annual 
General Meeting of the 
Vayudoot Limited; 

(h) The Annual Report and 
Audited Accounts were taken 
up for translation and printing 
and the time taken in it; 

(i) The finalized Annual Report· 
and Audited Accounts in both 
Hindi and English versions were 
sent to the Ministry of Civil 
Aviation for being laid in 
Parliament. 

G> the delay statemont and review 
were prepared by the Ministry; 

(k) The Annual Report and 
Audited Accounts along with 
review and delay statement 
were got authenticated from the 
Minister; 

Replies 

Accounts were submitted in 
September, 1992 to auditors and 
were scrutinised by them .. 
Preliminary queries were raised by 
them which were answered. 
However, auditors first visited 
Northern Region in the second 
week of February, 1993. Auditing 
was completed in the month of 
June 1993. Accounts were 
approved by the Board and signed 
on 28.6.93. 

18.10.93 

Preliminary work pertaining to 
translation and printing was 
initiated in the month of August, 
1993 and printed copies of Annual 
Report and Accounts were 
received in the first week of 
December, 1993. 
8.12.93 

16th June, 1993 

2nd March, 1994 
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Points Replies 

(I) The Annual Reports and 22.5.90, 14.9.91 and 22.12.92 
Audited Accounts of the respectively. 
Vayudoot Ltd. for the last 
three yean i.e. 1986-87. 1987-88 
.t 1988-89 were laid in the Lot 
Sabba. 

U. The latest position regarding Audit of the Accounts for the 
finalisation of the Annual year 1990-91 is in progress. The 
Reports and Audited Accounts earlier schedule advised to the 
for the sublequent year(s) Ministry vide our letter dated 20th 
1990-91, 1991-92 & 1992-93. December, 1993 indicated the 
When these ar~ expected to be following time frame for the 
laid on the Table of finalisation of Annual Accounts. 
Lok Sabha. 

Year 

1990-91 
1991-92 

Completion Approval by 
of Audit by the Board of 

Completion of Translation, 
Audit by CAG Printing and 

Submission to 
MOCAlParl. 

Statutory Directors 
Auditors 

15.3.94 
15.8.94 

15.4.94 
1.9.94 

31.5.94 
15.10.94 

3lt.6.94 
15.11.94 

In 1993-94 various employees of 
Vayudoot Ltd. went on strike and 
were holding demonstration 
outside- their office premises. The 
General Secretary of Vayudoot 
Karamchari Sangh had started 
indifinite hunger strike and also 
threatened of self-immolation. _ As 
a result of this, the day to day 
work of Vayudoot came to a 
stand still and seriously affected 
the work performance. Thus, the 
progress of finalisation of the 
Annual Reports and Audited 
Accounts for the years 1990-91, 
1991-92 and 1992-93 were very 
slow and it may not be possible 
to adhere to the time-table as 
indicated in delay statement. 
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The proposed revised schedule 
therefore for the year(s) 1990-91, 
1991-92 and 1992-93 is envisaged 
IS under: 

Year Completion Approval by 
of Audi.t by the Board of 

Completion of 
Audit by CAG 

Translation! 
Printing and 

Submission to 
MOCAlParl. 

-19991-92 
-1991-92 
-1992-93 

Statutory Directors 
Auditors 

31.8.94 
31.1.95 
30.6.95 

30.9.94 
28.2.95 
31.7.95 

llI. The remedial measures taken or 
proposed to be taken both by 
the Ministry and the Vayudoot 
Ltd. to ensure timely laying of 
the Annual Reports and 
Audited Accounts within the 
prescribed period of nine 
months . from the close of the 
accounting years, in future. 

31.10.94 
31.3.95 
31.8.95 

30.11.94 
30.4.95 
30.9.95 

After completion of the four 
year's backlog of Annual 
Accounts, the timely laying of 
Annual Report wi)) be ensured. In 
regard to four years' Annual 
Accounts the position of the year 
1990-91 is that Accounts are being 
subject to the .Statutory Audit and 
thereafter would be submitted to 
Govt. Auditors for finalisation. 
Indian Airlines has deputed one 
officer of the Finance Department 
at Headquarters level in 1992 and 
is further contemplating 
positioning one officer each at 
Bombay, Calcutta & Delhi in 
order to assist Vayudoot for early 
completion of Accounts." 

1.4 The Committee coDSIdered the matter at their sittinsheld on 
2.3.1995. In view of the inordinate delay in laying the Annual Report and 
Audited Accounts of Vayudoot Ltd. for the year 1989-90 and mounting 
arrears of Reports to be laid on the Table of the House, the Committee 
decided to take oral evidence of the representatives of tbe Ministry of Civil 
Aviation and Tourism (Deptt .. of Civil Aviation). Accordingly, the 
representatives of the Ministry of Civil Aviation appeared before the 
CommitU:e on 17 May, 1995 to tender oral evidence. 

1.5 When asked to explain the reasons for not clearing the backlog ot 
laying of Reports, as recommended earlier by the C9~mittee in their 
Third Report (Ninth Lok Sabha), presented to Lok Sabha on 24 August, 

-. Tbc Aanual Reports ud Audited Aa:ountrfIJr the yean 1990-91 to 1993-94 have not beeP 
lUI 10 Dr. 
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1990. the representative of the Ministry stated that they had ~veD 
directions to the Company in this regard. But, the Company neIther 
submitted the accounts nor came to the Board for approval. It was also 
stated that in 1993, a time-schedule for submission of Annual Reports was 
also prepared but it could not be adhered to du~ to strikes, h~~ger strikes, 
walk-outs etc. by the staff in protest agamst the deCiSIon of the 
Government to close the Company. So, there was no staff to prepare the 
accounts and with the result the backlog could not be cleared. 

1.6 When asked to state the latest position of the Reports for the year 
1990-91 to 1993-94, the representative of the Ministry stated that they had 
now prepared a revised time schedule for submission of the pending 
Reports as under: 

Year Completion Approval by Completion Aporoval by Translation, 
of Audit by the Board of of Audit by AGM Printing & 
Statutory' Directors C&AG Submission 
Auditors to Ministry 

vf Civil 
Aviation! 
Parliament. 

1990-91 15.7.95 31.7.95 31.8.95 30.9.95 31.10.95 
1991-92 31.12.95 15.1.96 15.2.96 15.3.96 15.4.96 
1992-93 30.6.96 15.7.96 15.8.96 15.9.96 15.10.96 
1993-94 :n.12.96 15.1.97 15.2.97 15.3.97 15.4.97 

1. 7 The Committee are- concerned to note that· the Annual Report and 
Audited Accounts of Vayudoot Limited for the year 1989-90, which in terms 
of the recommendations of the Committee contained in their Second Report 
(Fifth Lok Sabha), should have been laid on the Table of the House by 
31 December, 1990, were actuauy laid on the Table of the House after an 
Inordinate- delay of about 38 months i.e. on 4 March, 1994. 

1.8 The Committee note from the information furnlshed by the Ministry 
or ClvU Aviation and Tourism (Department of Civil Aviation) that the 
lICCOUots were compiled after 19 mooths of the close of the accounting year; 
about 10 months were taken by the auditors in auditing the acconnts; and 
after receipt of the documents from the Corporation the Ministry took 
about 611z months in preparing 'Review' and 'Delay' statements and 
thereafter about 8'1z months in getting the documents authenticated by the 
Mlnlster. 

1.9 The Committee are distressed to note that the Ministry could not 
dear the backlog of Reports, pending for laying 00 the Table of the House" 
even after • lapse of 411z years after the recommendations were made by the 
Committee In August, 1990 In this behalf In their Third Report (Ninth Lot 
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Sabha). The MInistry couJd only Jay on the Table the ADDuai Report and 
Audited Accounts of the Corpontion for the year 1989-90 on 4.3.1994 and 
that too with an inordinate delay of about 38 months. The Committee are 
not satisfied with the reply given by the Ministry for the deJay In dearlnl 
the backloc. The Committee feel that the MInistry and the Corpontlon did 
not take seriously the recommendations of the Committee. Had they made 
sincere efforts immediately after the recommendations were made by the 
Committee, the backiOC of Iaylna the Reports coulct have certainly been 
cleared In 4 yean. 

1.10 The Committee are not happy with the revised time schedule drawn 
by the Ministry, as indicated In Pan 6 above, Inasmuch as they ItilI 
propose to take about two years to clear tbe backlog of Iaylna the 
documents for the years 1990-91 to 1993-94. Particularly when the 
Company is in die last stage of merxer with the Indian Airllnel 
Corporation, the prepantion and auditing of accounts of the Company 
should be given top priority. The Committee, however, trust that the 
Ministry would make energetic efforts and closely and constantiy monitor 
the finalisation and auditing of accounts of the Company to be able to 
adhere to the revised schedule of laying the documents for these years on 
the Table of the House. 



CHAPTER n 

DELAY IN EA YlNG ANNUAL REPORT AND AUDITED 
ACCOUNTS OF JAWAHARLAL NEHRU UNIVERSITY NEW 

DELHI FOR THE YEAR 1992-93 

The Annual Report and Audited Accounts of the Jawaharlal Nehru 
University for tbe year 1992-93 were laid together with Review and Delay 
statement on tbe Table of Lok Sabba on 23 December, 1994. As per 
recommendation of tbe Committee, contained in para 3.5 of their First 
Report (Faftb Lok Sabba), the aforementioned documents should have 
been laid by 31 December, 1993 i.e. within 9 months from the close of tbe 
accounting year. Thus, the period of delay in laying these documents came 
to about 12 months. 

2.2 In the delay statement laid alongwith Annual Report and Audited 
Accounts for tbe year 1992-93 the reasons f~r delay had been explained as 
under:-

"The Annual Accounts of the Jawabarlal Nehru University for the 
year 1992-93 were submitted to Dire~r General of Audit; Central 
Revenues by the University on 27.7.93. The Audit of Accounts 
was completed by DACR on 29.9.1993 and a draft Audit Report 
thereon was received by the University on 1.3.1994. The 
University's comments/replies to the draft Audit Report were 
furnished on.7.4.1994. The final report on the Annual Accounts 
(English version) was received from DACR on 25.4.1994. The 
same was considered by the Finance Committee and Executive 
Council of the University on .1.6.1994 and 3.6.1994 respectively. 
The ~indi version of the Audit Report was received from DACR 
by the University on 2.12.1994. The printed copies of the Annual 
Audited Accounts (English version) were received by the Ministry 
on 3.10.1994; while Hindi version of the Report was received on 
8.12.1994. 

On account of the reasons mentioned above, it had not been 
possible to lay the Annual Audited Accounts of Jawabarlal Nehru 
University for the year 1992-93 before Parliament earlier." 

8 
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2.3 In this connection, the Ministry of Human Resource Development 
(Department of Education) who were requested to furnish information on 
certain points, had furnished the same as under:-

POINTS 

1 

I. The dates when: 
(a) the action was initiated for 

appointment of auditors; 

(b) the auditors were appointed; 
(c) the accounts of lawaharlal 

Nehru University, New Delhi 

REPLIES 

2 

The accounts of the University are 
audited by the Director General of 
Audit, Central Revenue (DGACR) 
and as such the question of 
appointment of auditors does not 
arise. 

were compiled and were 27.7.1993 
rcady for being handed over 
to auditors; 

(d) the accounts were handed 
over to auditors for auditing; 

(e) the auditing of accounts 
commenced by the auditors 
and the time taken in it; 

Auditing of the accounts commenced 
on 19.8.1993 and was completed on 
29.9.93. English version of the Audit 
Report was received from DGACR 
on 25.4.1994 and Hindi version on 
2.12.1994. 

(f) the annual report was 21.5.1994 
finalised; 

(g) the annual report and 
audited accounts were got 
approved from the Executive 
CounciVCourt of JNU; 

(h) the annual report 
audited accounts were 
up for translation 
printing and the time 
in it; 

and 
taken 

and 
taken 

These were approveO by BC and 
Court of JNU on 3.6.1994 and 
10.6.1994 respectively. 

These were taken up for translation 
and printing on 13..6.1994. Time 
taken in translation and printing of 
the Annual Report and the Audited 
Accounts was three and half months 
and one month respectively. 
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------------------------------~-------~ 2 1 
(i) the finalised annual report 

aDd audited eceounta in both 
HIndi and EnJlish version 
were sent to the Ministry of 
Human Resource 
Development (Department 
of Education) for being laid 
in Parliament; 

(j) the delay statement and 
review were prepared by the 
Ministry; and 

(k) the annual report and 
audited accounts alongwith 
review statement and delay 

II. 

statement were got 
authenticated from the 
Minister. 
The latest position regarding 
finalisation of the annual 
report and audited accounts 
for the SUbsequent year 
1993-94. When these are 
expected to be laid on the 
Table of Lok Sabha. 

The .English version and the Hindi 
version of the Annual Report was 
sent to the Ministry gn 14.6.1994 and 
26.10.1994 respectively. The Annual 
Acc::ounts and English version of 
Audit Report were sent to the 
Ministry on 3.10.1994 and Hindi 
version of the Audit Report on 
8.12.1994. 
The review and delay statement of 
the Annual Report were prepared by 
the Ministry on 27.10.1994 while the 
delay statement in respect of the 
Annual Acc::ounts was prepared on 
8.12.1994. 
These were authenticated by the 
Minister on 19.12.1994. 

The Annual Report for the year 
1993-94 is ander preparation of JNU. 
According to the University, these 
will be ready by the end of February, 
1995. 

The Annual Accounts for the year 
1993-94 were submitted by the 
University to DGACR on 27.7.94. 
Auditing of the accounts commenced 
on 8.8.1994 and completed on 
25.11.1994. The draft Audit Report 
have been received in the University 
on 24.1.1995 and is under 
examination. 
As required under JNU Act! 
Statutes, the Annual Report and the 
Annual Accounts will be placed 
before the Executive Council and the 
Court for approval. Thereafter, these 
would be laid in the Parliament. 
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m. The remedial measur.es taken 

or proposed to be taken both 
in the Ministry and 
lawaharlal Nehru University 
to ensure timely laying of the 
Annual Report and Audited 
Accounts within the 
prescribed period of nine 
months from the close of the 
accounting years, in futme. 

IV. The dates on which the 
Annual Reports and Audited 
Accounts for the years 
1989-90, 1990-91 and 1991-92 
were laid on the Table. of 
Lok Sabha. 

11 

2 

Efforts are being made by the 
University to streamline the work 
relating to the compilation of 
account'! so that these are compiled 
and submitted to the DGACR for 
audit at the earliest after close of the 
accounting year. Similar steps would 
be taken to ensure that the Annual 
Report of the University is finalised 
and sent to the Ministry for laying in 
the Parliament within the stipulated 
time. The Ministry is also pursuing 
with the University to expedite 
preparation of the Annual Report 
and Audited Accounts of the 
University so that these could be laid 
in the Parliament within the 
stipulated time. 
The dates on which these were laid 
on the Table of the Sabha are as 
follows: 

1989-90 - 21.7.1992 (AR) 
21.7.1992 (AA) 

1990-91 - 12.12.1992 (AR) 
1.12.1992 (AA) 

1991-92 - 3.12.1993 (AR sent) 
27.8.1993 (AA) ----

2.4 The Committee had earlier examined the delay in laying the 
Audited Accounts of lawaharlal Nehru University for the year 1975-76 and 
reported this matter in 16th Report (Sixth Lok Sabha). In that Report, the 
Committee had inter-alia observed: 

"The Committee note that the certified accounts of the lawaharlal 
Nehru University for the years 1975-76 and 1976-n which in terms 
of their recommendation made in Para 1.16 of their First Report· 
(Fifth Lok Sabha), should have been laid on the Table by 
31.12.1976 and 31.12.1977 respectively on laid on the Table of Lok 
Sabha as late as on 23.12.1977 and 29.8.1978 respectively ......... .. 
The Committee are constrained to observe that neither the 
Ministry of Education and Social Welfare who are responsible for 
laying on the Table the certified accounts of the Central 
Universities nor the University Grants Commission '.' .. hich 
disbursed grants to the Central Universities, made any effort at 
any stage to enquire about the reasons for delay in compilation 
and auditing of accounts of the lawaharlal Nehru University. The 
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Committee have no doubt that if the question of delay had been 
taken up by the Ministry with the University weD in time, the 
c::ertified accounts could have been laid on the Table within the 
stipulated period." 

2.5 lbe Ministry of Education and Social Welfare (Department of 
Education) in their action taken replies bad stated: 

"The observations made by tbe Committee have been noted by 
the Ministry for future guidance. Reminders are now being sent 
to V"tce-Chaac::eDors of Central Universities at regular intervals to 
ensure timely IUbmiIsion of annual accounts." 

2.6 1be Committee CODIidered the matter at their littiq laeld on 
23 JUDe, 1995 and noted tbat iDJpite of tbe observations made earlier by 
the Committee in their 16th Report (Sixth Lok Sabha). the Annual 
Report aDd Audited Accounts of Jawaharlal Nehru University had been 
laid with considerable delay year after year. Therefore. the Committee 
decided to call the representatives of the Ministry of Human Resource 
Development (Deptt. of Education) to tender oral evidenc::e before the 
Committee on the subject. Accordingly. the representatives of the 
Ministry of Human Resource Development (Deptt. of Education) 
appeared before the Committee oa 21 July. 1995 to tender oral 
evidenc::e . 

2.7 When asked to explain the reasoas for delay in laying Annual 
Report and Audited Accounts of Jawaharlal Nehru University year after 
year. the witnea apoIoaised for the delay in layin, the. documents on 
the Table of ,the House aDd explaiDed that Jawaharlal Nehru University 
compriled of ICveral schools and centres. The Registrar of the 
University after coUectiq the records from various schools and centres 
compiled them aDd put before the Executive Council of the Board of 
theUaivenity. He aIIo stated that a lot of time was taken by the audit 
authorities in ,ettina the statement of aa:ounts audited &ad thereafter its 
traaslatioa iato Hindi. Siace the Audited statelllC1lt of Accounts also 
formed part of the Annual' Report. the delay in auditiq the accounts 
fClllltcd in delay in layin, the docum~ts on the TabJc. 

2.8 When asked to explain the remedial steps taken by the Ministry 
to ensure timely layiq of the doaaments on the Table of the House. 
the witneu stated tbat they had written to the Universities that unless 
the wort in this reprd wu doac in time. yearly graats would not be 
released to them. He further explained that the Uaiversities themselves 
bad also instituted their own internal mechanism to ensufC timely 
completioa of various stages involved in finalisation of the documents. 

2.9 Oa beina asked to state the present position of the documents for 
the year 1993-94, the witness replied that the documeDts were ready for 
beia& laid OD tbe Table ot the House durin& the monsoon Session. 1995 
of Parliament. In reprd to the doc:uments for the year 1994-95 of 
Jawaharlal Nehru University. tbe witness stated that they bad 
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IUbmitted the accounts to the audit autbority and requested them to send 
the audit team to QPCdite the auditing of accounts. 

2.1' 1be Committee are CODCerDed to DOte that the Annual Report and 
Audited ACCOIIDtI of Jawabarlal Nehn Ualvenll,y for Ibe year 1992·93, 
wbIdl. ID tenDI of the I'eCOIIlIDeIldaIIoaI of the Committee on Papen LaId 
011 the Table coatalaed ID Para 3.5 of their FIrst Report (mh Loll Sablul), 
IIsouId have beeD laid by 31 December, 1993, were aduaUy laid OD 

23 December. 1994 i.e. after a delay or .bout 12 months. These documents 
for the year 1993-94 were also laid with a delay of about. month. i.e. on 
26.1.1995. 

2.11 1be CommIttee are also cooceraed to DOCe that tboulb tbe audlUnI 
ol accoaats was completed aa 29.9.1993 i.c. wllblD about 1'/7 months, the 
lIuIaadlt report ID EDaUlllaa. IIIadI ftI'IIoDs were reeelwd from DGACR 
011 25.4.1994 ..... 1.12.1994 respectively i.e. after about 1 months and 
14 months napedlYeIJ. Th .. , after IUbmluloa of 8CCOIIIlts to the audlton 
011 21.1.1993, aa IaonIIaately Ioaa period of 16 months wu spent at the 
.... 01 audllinl of accounts. The Ualvenfty should haw punued 
......... y wItIt the aadlaon for euly • ..,mJaioa of audit report and should 
.. bYe ...... for IDOIdbI to receive the audit report. The Committee fld 
that the Ualvenlty did lICIt make sIacere efforts for timely receipt of audit 
nport tram tbe nditon. 

2.12. 1be CommIttee are dIstftIIed to DOte tlult the ADDual Report, 
whlcb coatalaed oa., administrative mallen, wu finalised and IOC 
approye.! by the Court of Jawaharlal Neima University after aD unduly Ioaa 
period of 14 8IOIltbs ol the d.- of tile aceouDlinl year i.e. on 10.U994. 
Flutber, the UoIYenlty took aaother 31~ mouths ID translation aDd prtnttaa 
of the ADlluaJ Iteport wIaIch Is also a Ioq period for this purpoae. 

2.13 1be Committee are DOt aatJsfted with the reply of the Mlaittry with 
repnI to the delay at varIoa staps of llnallsalioa of the documents. The 
Committee are of the opIaIoa dull bH the University and the Mlalstry 
lakea IeI'IoaIy tile ncommadatloDs of the Committee made ID their FIrst 
Rqort (fIftb LeI& SabIaa) .... ........ ... Uy Ia 16th Report (Sixth Lok 
Sabba), there w. DO .......... y tbe docuJaeats co'" not bue bma laid 
wltblD the ltipaJated period of 9 moaths from the close or the accountlal 
yar. 

2.14 TIle Committee, however, DOte the remedial IkpI Ilated to have 
beea Iakea by the MInIstry and the UDlYerslty to ellSUft timely complelioa 
and llnallsatloa of the doCIImeats ID future. fa addUJoa, the Committee also 
ftCOIIlIIIfIId that tbe MInIstry of Human Resource Development (Deptt. or 
Edacatlon) la coasaltatloa with Ja.aharIa) Nehru Ualvenlty ami the aucllt 
utborltJes sboaId pnpare • time bouad sched.k for completloD of various 
..... lImJIyed ID llaallsatloa vl tbe docameats. .. order to 1ft that these 
..... are complete.! In time. IOIDC tenior ofIken both m the MlnlslrJ and 
abe Jawabarlal Nehru UDivmily sboald be made responsible for monitorina 
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tile ...... _ ., tile ..., ......... ..,.. .... ....., .......... ,. 
laylnC the same wIdda the ItIpaIated period ., , _till ".. the dale 01 
tile accoullaa year Ia 1tIbu'e. 



CIIAP'I'D m 
DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF POST GRADUATE INS111UJ'E OF MEDICAL 
EDUCATION AND RESEARQI, alANDlGARH FOR mE YEAR 

1992-93 
Tbc Po&t Graduate I .. titute of Medical Educatioa and Rcseardt, 

ClIaDdiprb, cstablilbcd by the Punjab Government in 1962, was 
dedarcd as an 'lastitute of National IJDportaoc:e' and became an 
Autonomoua Body by an Act of Parliament (Act 51 of 1966) with effect 
from the 1st April, 1967. 1be main objectives of the Institute are: (I) to 
tnIin Post Gnduate students in all branc:bcs of medicine (ii) to conduct 
racardl of the biJbeIt order; and (iii) to provide patient care of hiab 
quality. 

3.2 1be AnDuaI Report and Audited Accounts of the Poat Graduate 
lastitute of Medical Education and Research, Chandiprtl for the year 
1992-93 were laid aloapitb review and delay Statement on the Table of 
Lot Sabba on 19 December, 1994. In terms of the recommendation 
of the Committee contained in Para 3.S of their First Report (Fifth 
Lok Sabha) , the aforementioned documents should have been laid by 
31 December, 1993 i.e. within 9 months from the close of the 
IICCOUDting year. Thus, the delay in layin, the above mentioned 
documents comes to about 11'1.r months. 

3.3 In the statement laid aIonpitb the Annual Reportaad Audited 
Accounts, the J'C8IOns for delay in laying tbese documents for the year 
1992-93 bad been explaiDed as under:-

....... The lutitute Body of PGIMER approved the Annual Report 
of the Institute for tbc year 1992-93 in its meetin, held on 
lS.2.1994. Tbereafter, the required number of printed copies of tbe 
Annual Report in Hindi aDd EnJlisb were furnished to the Central 
Government. 
AI reprds Annual Aa:ounta, along with the Audit Report thereon, 
the Institute bas reported that tile Annual ACC'01Ints were finalised 
and submitted to the Audit on 30.7.1993. A preliminary inspection 
report was ICnt to the Institute on 27.12.1993 and the IMtitute's 
comments were furaisbcd to the Audit on 24.1.1994. The filial 
Audit Repo~ (Enpish version) was received from tbe Accountant 
0eacnI (Audit), 1Wyaaa, Claaadi,prb 011 12.2.1994. However, the 
Hindi ~ of the AaauaJ Ac:couatII Audit Report was received 
".. the Aadit oaJy oa 8.3.1994. As tile Annual AccoWltl could 
DOl be as yet .".,.0¥eCl by the Standin& Finance Committee and 
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then ratified by the Governing Body of PGIMER, the same have not 
been approved by the Chairman and President respectively of these 
two bodies. 

In the above circumstances, it was not possible to lay the Annual 
Report and Annual Accounts, together with Audit Report thereon, in 
respect of POIMER, Chandigarh, for the year 1992-93 on the Table of 
both the Houses of Parliament before 31st December, 1993. The delay 
is deeply regretted and efforts would be made to avoid it in future." 

3.4 The Ministry of Human Resource Development (Department of 
Education) who were requested to furnish information on certain points, 
had furnished the same as under:-

POINTS 

I. The dates when-

(a) The action was 
initiated for 
appointment of 
Auditors: 

(b) the auditors were 
appointed: .,J 

(c) the accounts of POIMER, 
Chandigarh were compiled 
and were ready for being 
handed over to Auditors: 

(d) the auditing of accounts 
commenced by the Auditors 
and the time taken in it: 

REPLIES 

As per provisions of 
PGlMER Act the statutory 
Audit of Accounts of this 
Institute is done by 
the C.A.G. 

30.7.1993 

30.7.93 to 30.9.93 

(e) the Annual Report was 25.2.1994 (As per Delay 
finalised: Statement) 

(f) the Annual Report and The accounts were approved by 
audited accounts were got the Governing Body on 
approved from the 29.11.1994. 
Gove~ning Body of the 
PGIMER: 

(g) the Annual Report and -do-
audited accounts were taken 
up for translation and 
printing and time taken in 
it: 



(h) the finalised Annual Report 
and Audited Accounts in 
both Hindi and English 
versions were sent to the 
Ministry of Health and 
Family WeHare 
(Department of Health) for 
being laid in Parliament: 

(i) the delay statement and 
review were prepared by tbe 
Ministry; and 

G) the Annual Report and 
audited accounts alongwith 
Review statement and Delay 
statement were got 
authenticated from the 
Ministry: 

11. The latest position regarding 
finalisation of tbe Annual 
Report and Audited Accounts 
for tbe subsequent year 1993-94 
When these are expected to be 
laid on the Table of Lok Sabha: 

III. The remedial measures taken or 
proposed to be taken both in 
the Ministry and the PGlMER, 
Chandigarh to eJUlUe timely 
laying of the Annual Reports 
and Audited Accounts within 
the prescribed period of nine 
months from the close of the 
accounting years, in future: 

20.2.1994 (Englisb) 
8.3.1994 (Hindi) 

26.9.1994 

8.12.1994 

The Audited Accounts for 1993-
94 have been received from tbe 
A.G. (Audit), Haryana & 
V.T., Chandigarh on 27.1.95 
and are expected to be laid on 
the Table of the Lok Sabha in 
the coming session. 
The A.G. Haryana & V.T. 
Chandigarh has been requested 
to finalise tbe Audit Report 
before October so that tbese 
are laid before the Parliament 
latest by December, every year. 

IV. (a> The dates on which the 1989-90 
Annual Report and Audited 

29.7.1991 

Accounts for the year 1989-90, 1990-91 
1990-91 & 1991-92 were laid on 
the Table of Lok Sabha: 1991-92 

20.8.1992 

23.12.1993 
3.5 The Committee considered tbe matter at their sitting held on 

23 June, 1995. 
3.6 The Committee DOte that the Annual Report aad Audited Accounts of 

the Post Graduate institute of Medical EducatioD and Researcb, (PGIMER), 
Chandiprh for the year 1991-93, which were required to be laid in Lok 
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Sabba by 311t December, 1993 were laid after a delay or about IPh months 
i.e. on 19 December, 1994. 

3.7 The Committee are concerned to note from the Delay statement laid 
aIonplth the documents that after lubmission of the Annual Accounts to 
the Audlton on 30.7.1993 lor auditing, tbe final Audit Report thereon In 
both versions, was received from them after 7 months i.e. on 8.3.1994. lbe 
Committee do not approve or so much time lpent at the stage of auditing. 
Had the Institute made sincere efJorts to punae tbe matter with the 
auditon vi&orously, the time spent in auditing could have been reduced 
considerably. 

3.8 lbe Committee regret to note from the Delay statement that the 
Annual Report of tbe Institute was got approved by the Governing Body or 
the Institute on 15.2.1994, thus noaUslng the Annual Report after a long 
period or 11 months from the close of the accounting year. The Committee 
feel that since no outside agency was Involved in finalisation of the Annual 
Report, the Institute should not have taken an unduly long period of 11 
months to finalise it. Tbe Committee hope that the Institute wiD be more 
carelul In prompt nnallsation of the Annual Report In future. 

3.9 The Committee are unhappy to note that the audited accounts, which 
were received from the auditon on 8.3.1994, were got approved from the 
Governinl Body of the Institute after an inordinately long period of 8lfz 
months i.e. on 29.11.1994. 

3.10 The Committee take a serious view of tbe fact that after receipt of 
the documentslrom the Institute on 8.3.1994 for being laid on the Table of 
the House, the Ministry took an unduly long period of 6lfl months in 
preparlnl 'Review' and 'Delay' statements. Thereafter,another 21h months 
were also spent in letting the documents authenticated by tlie Minister. 

3.11 From. the course of events at tbe Institute and in the Ministry 
!"eIardlng finaUsation and thereafter laying the documents on the Tabie of 
Lok Sabha, the Committee are of the opinion that neither the Institute nor 
the Ministry made sincere efforts for timely completion of various stages 
Involved In finalisation of the documents and the things were aUowed to take 
their own time. Had they made sincere efforts, the delay in laying the 
documents could have been prevented to a large extent. The Committee feel 
that the Ministry of Health & Family Welfare as well as the PGIMER have 
failed to fulro their responsibiUty of laying the documents within the 
stipulated period of 9 months from the ciose of the accounting year, with 
the result that the documents for the year 1993-94 which were required to 
be laid on 31.12.1994, were laid again with a delay of about 5 months i.e. 
on 17.5.1995. 

3.12 The Committee recommend that tbe Ministry of Health and Family 
Welfare, In consultation with the PGIMER and the audit authorities, should 
draw up a time bound schedule for completion of various stages intelved in 
finalisation of Annual Report and Audited Annual Accounts and laying the 
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same on the Table or Lok Sabba. To achieve tbe desired results, some 
IleDlor officers, both In the Ministry and the Institute should monitor tbe 
propess made and ensure that the time schedule so drawn up is strictly 
adhered to and the documents are laid In Lok Sabha within nine months or 
the dose oC the accounting year In Cuture. 



CHAPTER IV 
DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF TIlE NATIONAL HORTICULTURE BOARD, 
GURGAON FOR TIlE l'JAR 1992-93 
The National Horticulture &?ard was set up by the Government of India 

on 3rd April, 1984 on the basis of the recommendations of the Group on 
Perishable Agricultural Commodities under the Chairmanship of Dr. M. S. 
Swaminathan, the then Member (Agriculture), Planning Commission. The 
Board iI registered as a Society under the Societies Registration Act, 1860 
with its 'headquarter at Gurgaon. Since its inception, the Board bas been 
playing a pivotal role in accelerating the pace of development of 
horticulture sector in the country to upgrade the horticulture scenario on 
scientific footing, with main emphasis post-harvest management aspects. 

4.2 The Annual Report and the Audited Accounts of the National 
Horticulture Board, Gurgaon for the year 1992-93 were laid together with 
Review and DelaY statement on the Table of Lok Sabha on 20 December, 
1994. As per t~ recommendation of the Committee on Papers Laid on the 
Table, contained in para 3.5 of their First Report (Fifth Lok Sabha), the 
aforementioned .documents should have been laid on the Table of Lot 
Sabha within 9 months of the close of the accounting year i.e. by 31 
December, 1993. Thus, the period of delay in laying the Annual Report 
and Audited Accounts on the Table of Lok Sabha comes to about lllh 
months. 

4.3 In the delay statement laid a10ngwith Annual Report and Audited 
Accounts, the reasons for delay have been explained as under:-

"The Auditors for auditing the Accounts of the Board were appointed 
on 15.3.1991 and they were invited by, the Board for auditing the 
accounts in the month of July, 1993 since the accounts were compiled 
by the Board on 30.6.1993 and the accounts were handed over to 
them on 28.7.1993 for auditing the accounts. 
Due to tbeir pre-occupations, the Audit was completed on 21.3.1994 
and thereafter the Annual Report together witb Audited Statement of 
Accounts was taken up for approval of the Board of Directors in its 
meeting held on 29.3.1994 whicb was approved and shereafter the 
Ann~.a1 Report a10ngwith Statement of Accounts were translated from 
English tQ Hindi which was completed by 39.5.1994 since it involved 
rechecking of the translation version by the respective sectionS. 
Thereafter the Annual Report was given to tbe printer and the 
Annual Report was got printed, proof reading was done by the 
respective officials dealing with various schemes. This work was time 
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consuming and some of the officers were sent on training abroad and 
the others could not attend to that work. However, they have been 
advised to take a note that such items should be attended to on top 
priority basis in future. The printed Annual Report was received on 
16.9.1994 which was sent to the Ministry for placing it before both the 
Houses of Parliament. ' 

In view of the details given above, the delay may be condoned on 
merits and the Board will endeavour to submit the Annual Report in 
time in future unless there are circumstances beyond the control of the 
Board." 

4.4 In this connection, the Ministry of Agriculture who were requested 
to furnish information on certain points have furnished . the same as 
under:-

POINTS REPLIES 

I. The dates when-

(a) The action was 31.01.91 
initiated for 
appointment of 
Auditors. 

(b) The Auditors were 15.03.91 
appointed. 

(c) The accounts of NHB 30.6.93 
Gurgaon were compiled and 
ready for being handed over 
the auditors. 

(d) The accounts were handed 28.7.93 
over to Auditors for 
auditing. 

(e) the auditing of accounts 28.07.93n months 
commenced by the auditors 
and time taken in it. 

(f) The Annual Report was 21.3.94 
fmalised. 

(g) The Annual Report and 29.03.94 
Audited Accounts were got 
approved from the Annual 
General Meeting! 
Governing BodylExecutive 
Committee of the Board. 
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(b) The Annual Report and Translation 21.03.94 
Audited Accounts were Time taken upto 30.05.94 
taken up for translation and Printing 30.06.94 
printing and time taken in Time taken upto 14.09.94 
it. 

(i) The finalised Annual Report 16.9.94 
and Audited Accounts in 
both Hindi and English 
versions were sent to the 
Ministry of Agriculture for 
being laid in Parliament. 

(j) The delay statement and 25.11.94 
review statement were 
prepared by the Ministry 

(k) The Annual Report and 07.12.94 
Audited Accounts 
alongwith review statement 
were,got authenticated from 
the Minister. 

II. The latest position regarding 
finalisation of the Annual 
Report and Audited Accounts 
for the subsequent year i.c. 
1993-94 when these are 
expected to be laid on the 
Table of Lok Sabha. 

The del.Us are as under:-

(a) Audit likely to be 28th February, 1995 
completed for the year 
1993-~. 

(b) Minimum time required for 15th May, 1995 (15 days) 
translation in Hindi. 

(c) Board of Directors Meeting 17th April, 1995 
as per the convenience of 
Hon'ble Agriculture 
Minister 21 days notice is 
required after date of 
meeting is fixed. 

(d) Printing work of the 17th April, 1995 (10 days) 
Annual Report after the 
work is awarded. 
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(e) Time by which Annual 
Report can be submitted to 
Ministry for onward 
placement before Parlia-
ment 

flI. The remedial measures taken or 
proposed to be taken both in 
the Ministry and NHB to 
eJlsure timely laying of the 
Annual Reports and Audited 
Accounts within the prescribed 
period of nine months from the 
close of the accounting years, in 
future. 

IV. The dates on which the Annual 
Reports and Audited Accounts 
for the years 1989-90. 1990-91 
and 1991-92 were laid on the 
Table of Lok Sabha. 

20th April, 1995 

In future it will be ensured that 
the auditors submit their report 
without any delay. Necessary 
instructions will be given to all 
concerned to exercise utmost 
caution in strict adherence to 
the prescribed time schedules 
for preparation of the Annual 
Reports. The system for 
finalisation of accounts is 
proposed to be further 
streamlined in order to ensure 
timely preparation and 
submission of Annual Reports. 
1989-90 July, 1991 
1990-91 March, 1992 
1991:,92 December. 1992 

4.5 The Annual Reports and Audited Accounts of National Horticulture 
Board, Gurgaon for the years 1987-88, 1988-89, 1989-90 and 1990-91 were 
laid Oil the Table of the House after a delay of about 151h months. 
12 months, 7 months and 3 months respectively. T\:le Committee on Papers 
Laid on the Table in their Fifth Report (Tenth Lok Sabha) inter alia 
recommended that the delay at the stages of auditing of accounts should be 
eliminated in order to ensure timely fipalisation and laying of the 
documents. The Committee also recommended that the Ministry should 
not take unduly long period in laying on the Table of the House the 
Annual Reports and Audited Accounts after their receipt in the Ministry. 
The Committee hoped that the progress made in reducing the delays would 
be sustained to ensure that the re~uired documents are laid in Parliament 
within 9 months of the close of the accounting ~ear, in future. 

4.6 In reply to the aforesaid recommendation of the Committee. the 
Government (Ministry of Agriculture) stated inter alia that the 
recommendation of the Committee had been noted for guidance and strict 
compliance in wture. Necessary instructions had been issued to all 
concerned to exercise utmost caution in strict adherance to the prescribed 
time schedule for preparation of Annual Reports and for arranging the 
laying of these documents on the Table of the House. They also assured 
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that it would be the endeavour of Ministry to ensure that the progress 
made in finalisation of the Annual Reports and Audited Accounts and 
laying of these documents on the Table of the House within the prescribed 
time limit is sustained and that no delays occurred in this regard, in future. 

4.1 The matter was considered by the Committee on Papen Laid on the 
Table at their sitting held on 13.6.1995. 

iU The Committee are distressed to note that despite their earUer 
recommendations made In their Fifth Report (Tenth Lot Sabha) for laying 
the documents on the Table or the House In time and the assurance given by 
the MInistry In their Action Taken repUes whlch were brought before the 
HOllie In the Fifteenth Report (Tenth Lot Sabha) of the Committee, the 
Annual Report and Audited Accounts of the National Horticulture Board 
for the year 1991-93 were laid on the Table of the HOllie with a delay of 
about IH'J months and the documents for the years 1993-94 and 1994-95 
have not been laid so far. Thus, inordinate delay penists in laying the 
documents on the Table of the. House. 

4.9 The Committee feel that the Ministry of Agriculture and National 
Horticulture Board, Gurpon, did not pay due attention to their 
recommendations. Had they been sincere enough In laying the documents on 
the Table of the House In time, the delay could have been avoided. 

4.10 The Committee, therefore, take 8 serious view In the matter and 
..... upon the· Ministry of Agriculture to lay the documents for the year 
1993-94 without f~fr delay ... eDSUI'e that the documents for the year 
1994-95 are ",d within the prescribed period of 9 months from the close of 
the accounting year. 

4.11 The Committee also recommend that the Ministry of Apiculture in 
coasultatlon with the Board and the audit authorities should draw up a time 
schedule lor completion of each 01 the stages Involved from compilation 01 
accounts upto the laying of the documents in the House and the time 
schedule so prepared should he monitored at suflicientiy higher level both In 
the Ministry and the Board so that the Annual Reports and the Audited 
Accounts 01 the Board for each year are finalised according to the time 
schedule so framed and are placed on the Table of the House within the 
prescribed period of 9 months from the close of the accounting year of the 
Board. 

NEWDEUU; 
18 December, 1995 

27 Agrahayana, 1917 (Saka) 

T.J. ANJALOSE, 
Chsipnon, 

Committee on Papers Laid 
on the Table. 



APPENDIX 
Swrmuuy 0/ RecommendlztionsiObsuvlltions contained in the Report 

SI. Reference to SlIDl.Inary of Recommendations/Observations 
No. Para No. of the 

Report 

1 2 3 

1. 1.7 

2. 1.8 

3. 1.9 

The Committee are concerned to note that the 
Annual Report and Audited Accounts of Vayudoot 
Limited for the year 1989-90, which in terms of the 
recommendations of the Committee contained in 
their Second Report (Fifth Lok Sabha), should have 
been laid on the Table of the House by 
31 December, 1990, were actually laid on the Table 
of the House after an inordinate delay of about 38 
months i.e. on 4 March, 1994. 

The Committee note from the information 
furnished by the Ministry of Civil Aviation and 
Tourism (Department of Civil Aviation) that the 
accounts were compiled after 29 months of the close 
of the accounting year; about 10 months were taken 
by the auditors in auditing the accounts; and after 
receipt of the documents from the Corporation the 
Ministry took about 61,2 months in preparing 'Review' 
and 'Delay' statements and thereafter about 81,2 
months in getting the documents authenticated by the 
Minister. 

The Committee are distressed to note that the 
Ministry could not Clear the backlog of Reports, 
pending for laying on the Table of the House, eve" 
after a lapse of 41,2 years after the recommendations 
were made by the Committee in August, 1990 in this 
behalf in their Third Report (Ninth Lok Sabha). The 
Ministry could only lay on the Table the Annual 
Report and Audited Accounts of the Corporation for 
the year 1989-90 on 4.3.1994 and that too with an 
inordinate delay of about 38 months. The Committee 
are not satisfied with the reply given by the Ministry 
for the delay in clearing the backlog. The Committee 
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4. 1.10 

5. 2.10 

6. 2.11 

26 

3 

feel that the Ministry and the Corporation did not 
take seriously the recommendations of the 
Committee. Had they made sincere efforts 
immediately after the recommendations were made 
by the Committee., the backlog of laying the Reports 
could have certainly been cleared in 4 years. 

The Committee are not happy with the revised 
. time schedule drawn by the Ministry, as indicated in 
:.Para 6 above, in as much as they still propose to take 
; about two years to clear the backlog of laying the 
. documents for the years 1990-91 to 1993-94. 
Particularly when the Company is in the last stage of 
merger with the Indian Airlines Corporation. the 
preparation and auditing of accounts of the Company 
should be given top priority. The Committee. 
however. trust that the Ministry would make 
energetic efforts and closely and constantly monitor 
the finalisation and auditing of accounts of the 
Company to be able to adhere to the revised 
schedule of laying the documents for these years on 
the Table of the House. 

. The Committce are concerned to note that the 
Annual Report and Audited Accounts of lawaharlal 
Nehru University for the year 1992-93, which. in 
terms of the recommendations of the Committee on 
Papers Laid on the Table contained in Para 3.5 of 
their First Report (Fifth Lok Sabha), should have 
been laid by 31 December. 1993, were actually laid 
on 23 December. 1994 i.e. after a delay of about 
12 months. These documents for the year 1993-94 
were also laid with a delay of about 8 months i.e. on 
26.8.1995. 

The Committee are also concerned to note that 
though the auditing of ,accounts was completed 
on 29.9.1993 i.e. within "about I1f2 months. the final 
audit report in English and Hindi versions were 
received from DGACR on 25.4.1994 and 2.12.1994 
respectively i.e. after about 7 months and 14 months 
respectively. Thus. after submission of accounts to 
the auditors on 27.7.1993, an inordinately long period 
of 16 months was spent at the stage of auditing of 
accounts. The University should have pursued 
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7. 2.12 

8. 2.13 

9. 2.14 

2 

27 
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vigorously with the auditors for early submission of 
audit report and should -not have waited for months 
to receive the audit report. TIle Committee feel that 
the University did not make sincere efforts for timely 
receipt of audit report from the auditors. 

The Committee arc distressed to note that the 
Annual Report. which contained only administrative 
matters, was finalised and got approved by the 
Court of Jawaharlal Nehru University after an unduly 
long period of 14 months of the close of the 
accounting year i.e. on 10.6.1994. Further, the 
University took another 31/2 months in translation and 
printing of the Annual Report which is also a long 
period for this purpose. 

The Committee arc not satisfied with the reply of 
the Ministry with regard to the delay at various stages 
of finalisation of thc documcnts. The Committee arc 
of the opinion that had the Univcrsity and the 
Ministry taken seriously the recommendations of the 
Committcc madc in thcir First Rcport (Fifth Lok. 
Sabha) anU subsequently in 16th Report (Sixth Lok 
·Sabha). there was no rcason why the documcnts 
could not have becn laid within thc stipulated period 
of 9 months from the close of the accounting ycar. 

The Committee. however. note thc remedial steps 
stated to have been taken by the Ministry and 
the University to ensure timcly completion and 
finalisation of the documents In futurc. In addition. 
the Committee also recommcnd tlwt thc Ministry of 
Human Resource Devclopmcnt. (Dcptt. of 
Education) in consultation with lawaharlal Nehru 
University and the audit authorities should prepare a 
timc bound schedulc for completion of various stages 
involved in finalisation of the documcnts. In order to 
see that these stages are completed in lime. some 
senior officers both in th..: Ministry and the 
Jawaharlal Nehru Universialihould be made 
responsible for monitoring tllb. progress of the 
documents and cnsuring their timely finalisation for 
laying the same within th.: stipulated period of 9 
months from the dose of the accounting year in 
future. 
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The Committee note that the Annual Report and 
Audited Acoounts of the Post Graduate Institute 
of Medical Education and Research (pGIMER) , 
Cbandigarh for the year 1992-93, which were 
required to be laid in Lot Sabha by 31 December, 
1993 were laid after a delay of about 11% months i.e. 
on 19 Deeember, 1994. 

The Committee are concerned to note from the 
Delay statement laid alongwith the documents 
that after submission of the annual accounts tp the 
auditors on 30.7.1993 for auditing, the fmal Audit 
Report thereon in both versions, was received from 
them after 7 months i.e. on 8.3.1994. The Committee 
do not approve of so much time spent at the stage of 
auditing. Had the Institute made sincere efforts to 
pursue the matter with the auditors vigorously, the 
time spent in auditing could have been reduced 
considerably. 

The Committee regret to note from the Delay 
statement that the Annual Report of the Institute 
was got approved by the Governing Body of the 
Institute on 25.2.1994, thus finalising the Annual 
Report after a long period of 11 months from the 
close of the accounting year. The Committee feel that 
since no outside agency was involved in finalisation of 
the Annual Report, the Institute should not have 
taken an unduly long period of 11 months to finalise 
it. The Committee hope that the Institute will be 
more careful in prompt finalisation of the Annual 
Report in future. 

The. Committee are unhappy to note that the 
audited accounts, which were received from the 
auditors on 8.3.1994, were got approved from the 
Governing Body of the Institute after an inordinately 
long period of 81;2 mOllths i.e. on 29.11.1994. 

The Committee take a serious view of the fact that 
after receipt of the documents from the Institute 
on 8.3.1994 for being laid on the Table of the House, 
the Ministry took an unduly long period of 612 
months in preparing 'Review' and 'Delay' statements. 
Thereafter, another 21/2 months were also spent in 
getting the documents authenticated by the Minister. 
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From the course of events at the Institute and in 
the Ministry regarding finalisation and thereafter 
laying the documents on the Table of ~ Sabha, the 
Committee are of the . opinion that neither the 
Institute nor the Ministry made sincere efforts for 
timely completion of various stages involved in 
finalisation of the documents and the things were 
allowed to take their own time. Had they made 
sincere efforts, the delay in laying the documents 
could have been prevented to a large extent. The 
Committee feel that the Ministry of Health & Family 
Welfare as well as the PGIMER have failed to fulfit" 
tbeir responsibility of laying the documents. within the 
stipulated period of 9 months from the clOse of the 
accounting year, with the result that the documents 
for the year 1993-94 which were required to be laid 
on 31.12.1994, were laid again with a delay of about 
5 months i.e. on 17.5.1995. 

The Committee recommend that the Ministry of 
Health & Family Welfare, in consultation with 
the PGIMER and the audit authorities, should draw 
up a time bound schedule for completion of various 
stages involved in finalisation of Annual Report and 
Audited annual accounts and laying the same on the 
Table of Lok Sabha. To achieve the desired results, 
some senior officers, both in the Ministry and the 
Institute should monitor the progress made and 
ensure that the time schedule so drawn up is strictly 
adhered to and the documents are laid in Lok Sabha 
within nine months of the close of the accounting 
year in future. 

The Committee are distressed to note that despite 
tbeir earlier recommendations made in their Fifth 
Report (Tentb Lok Sabha) foe laying the documents 
on the Table of tbc House in time and the assurance 
given by the Ministry in tbeit Action Taken replies 
whicb were brought before the House in the 
Fifteenth Report (Tenth Lok Sabha) of the 
Committee, tbeAnnual Report and Audited 
Accounts of the National Horticulture Board for the 
year 1992-93 were laid on the Table of the House 
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with a delay of about 11 % months and the documents 
for the years 1993-94 and 1994-95 have not been laid 
so far. Thus, inordinate delay persists in laying the • 
documents on the Table of the House . 
. The Committee feel that the Ministry of 

Agriculture and National Horticulture Board, 
Gurgaon, did not pay due attention to their 
recommendations. Had they been sincere enough in 
laying the documents on the Table of the House in 
time, the delay could have been avoided. 

The Committee, therefore, take a serious view in 
the matter and urge upon the Ministry of Agriculture 
to lay the documents for the year 1993-94 without 
further delay and ensure that the documents for the 
year 1994-95 are laid within the prescribed period of 
9 months from the close of the accounting year. 

The Committee also recommend that the Ministry 
of Agriculture in consultation with the Board and the 
audit authorities should draw up a time schedule for 
completion of each of the stages involved from 
compilation of accounts upto the laying of the 
documents in the House and the time schedule so 
prepared should be monitored at sufficiently higher 
level both in the Ministry and the Board so that the 
Annual Reports and the Audited Accounts of the 
Board for each year are finalised according to the 
time :>chedule so framed and are placed on the Table 
of the House within the prescribed period of 
9 months from the close of the accounting year of the 
Board. 


	0001
	0003
	0005
	0007
	0009
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040

